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CORAM:  HON'BIE MR. S.DAYAL, A.M,
"'._ﬂ'__- . | -

5ot ORIGINAL AFPLICATION NO,1205 OF 1992
o \" 1. Paboo lal Lalli agad ahout 54
" . years son of lelli, R/o PFulia e,

N5.9, Jhansi.

- 2 .Raghey lal 'age.d about 22 years
"L 1 son of Shri Raboo Lal Lalli R/o

Fulia No.9, Jhansi. o ™

e ‘Petitioners .

C/A Shri Rakesh Verma,Adv, >

- Versus _ [

1. “nion of India through General
Manager, Central Railway,

Rombay V.T,

2, The Divisicnal Railway Manager (F), |
Central Rly., Jhansi, =

5 .
3. Senior Divisiohal Fersonnel Offic:r (F)

Central Railway, Jhansi. -

Q?‘/ C/R  Shri Anit Sthalskar, Adv.
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ORDER

BY HON'BIE MR, S.DAYAL, A M.

This is a petition under section 19 of the
Administrative Tribunalls Act 1085, '

ate appointment of applicant no.2,

e The facts as narrat:d in ths application are that
the applicant no,l after putting ° more than 30 years
of service with th2 Indian Railways retired from:-the
post of highly skilled Fitter Grade-I in loco §hed,
Jhansi, on medical qround with effect from 16.9.1991
as per decision of Scr-ening Committee dated 4.9.1¢01,
Superintendent
The Chief Medical/Reses of Central Railways, Jhasi
certified by his lettoer dated 8/9.4.91 that applicant
no.l was unfit for B-l and B=2 catagoriss and was fit
for C-1 categorizs (without alasses). The screening
committee considered thes cas: of tha applicant and

decided in its meeting on 4.9,1991 that no suitable joh
was available for being offerad to the applicawtlne.l.
This lasds to ths potirement of arplicant no,l, The
applieant no.l made 2 represantation on 21,11,91 request-
ing for compassionate appoint of his son Shri Girdhari
21l who had passed 1Cth standard.

4. The ar~um-nts o' Shri Rakesh Verma for the

applicant and Shri Amit Sthalekar, counsal for the

- respondents have hzen heard and the pleadings on record

have boen taken into consideration,

5. The applicant has claimed that khisvarpiication

Mue had no othar source of inconme exczpt vhat he got from

the service of the Railways and had 10 members in his
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24 The applicant no.l seeks the rolief of conpassion-
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family, These averments of the applicant have not
specifically been deniea by the respondents in reply,
The applicant no,l claims that he wad approached the
rospondents for the employment of the applicant no,2
by the representation dated 21.11.,1991 which had been
admitted by the respondents but they have taken a plea
that in terms of Railway Bo rd's letter no.E(Ng)IX/
85/RC-1/46 dated 28,2,1986 and letter No,E(Ng)/III/78/
RC~-I/1 dated 3.9.83 gom it was discratinnarf power
of the administration to offer compassionate appoint-
ment in cases of those medically decategorised after
the age of 55 years. It appears from the reply in the
para that this case was not fOrwardedﬁ{he consideration
of the G, M, as stipulated in the- mester circular of -
appointment on compassionate grounds dated 12.12,.90
produced by the appdicant with his Civil Misc,
Application No, 2316/96. Sub para (v) of Paragraph I

of the Circular reads as under :=

"Where, on being medically decategorised, a
Railway employee is offered alternative employ-
ment on the same emoluments, but chooses to
retire and requests for compassionate appoint-
ment,provided that if he has less than three
years of service at the time of decategorisation,
personal approval of the General Manager is to

be obtained befoye the compassionate appoint-
ment is made."

$ince wdigtee  of the family has not specifically been
controverted by the respondents, it appears that the

case needsto be forwarded for the G.M, for the consi- |

deration as to whether applicant no,2 deserved to be

granted compassionate appointment or not,

6. One lacuna which appears in the application is
that it has not been explained as towhy application
for appointment of the first and second son of the
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applicant was no made, The respondents have pointed

YA [ic covmbprmmmate e 3
out¥ in their counter raplyxhasﬁibeen made for Srdﬁn " S
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this case,

7. Since I have reached the conclusion that non
denial aj. tb'?;ktly? ?ﬂéﬁr&s examination of the request
of the applicant for compassionate appointment, I
permit the applicant to make a representation giving
full facts about the family and direct the respondents
t 0 consider the representation for compassionate
appointment of applicabt no.2 in the light of stand
of compassionate appointment as contained in the Macter
Circular dated 17.12.90 wishin three months from the
date of receipt of the representation from the appli-
cant. The application is disposed of with the above

direction, There shall be no order as to costs, i,

MEMBER (A)

Ges




